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LEGISLATIVE ASSEMBLY SECRETARIAT
NATIONAL CAPITAL TERRITORY OF DELHI
BULLETIN PART-II
(General information relating to legislative & other matters)
Thursday, 08 January, 2026/ 18, Paush, 1947 (Shakaq)

No. 34

Hon’ble Members are hereby informed that as per direction of Hon’ble
Speaker, Hon’ble Members who want to raise matters under Rule-280 for
09th  January, 2026, may give the Notice through NeVA portal
(https://cms.neva.gov.in/) by 05:00 P.M. of 08th January, 2026. Balloting
for fixing inter-se priority for the first 10 Notices will be held in the room of
the Secretary, Legislative Assembly at 09:30 A.M. on the day which it is
proposed to be raised.

Ranjeet Singh
Secretary



